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MR. SPEAKER: Not allowed. The 
House caD discuss any motion or 
stateCleDt. 

( Interruptionl) 

THE MINISTER OF COMMERCE 
AND OF THE DEPARTMENT OF 
SUPPLY (SHRt VISHWANATH 
PRATAP SINGH) : I am layins on the 
Table a statement regardinl Import and 
E~port Policy ... «(nterruptions) I am 
comins to that. The other statement I 
will make at 2 O·Clock. 

(Interruptions) 

MIl. SPEAKER: You cannot take 
it like that. NOt not allowed. He is 
takins the House for aranted. 

(lnlerruption.s)*· 

MR. SPEAKER; I bave allowed 
you to give notice of a motion. I will 
COQsider it. 

SHRI HARIKESH BAHADUR 
(Oorakhpur) i I have give a motion. 

(lnterruplions)·* 

MR. SPEAKER: You cannot so 
OD like that, Shri Harikesh. Not allowed. 
I can consider any motion. I can 
consider anytbinl, but not like this. 

(Interrllptions) 

MR. SPEAKER: 1 do not take any 
thina raised by a member as not, 
serious. 

( Interruptions) 

vat. ,,-'~ : it ~'{ ~Ifi" iI1(i' iti' 
ffl'tt ~" .. r it~ ita ftrt( a-zrr'{ I· I irfila ... 
w tf1:( ~ if11 ~it f..m _rer IIil 
"{)IIi' lliar t I 

··Not recorded. 

12.22 ..... 

STATEMENT RE: IMPORT . AND 
EXPORT POLICY FOR 1984·8S 

THE MINISTER OF COMMBRCE 
AND OF THE DEPARTMENT OP 
SUPPLY (SHRI VISHWANATH 
PRATAP SINGH): Sir I am happy to 
place on the Table of the Houlc tho 
Import &: Export PoUcy for 1984-85. 
[Placed In Library. See No. LT .. 8J46/84] 

In formulating this policy, we have 
kept in view the global economic 
environment and the needs of our 
economy for production and export. 
A main plank of the Import and Export 
Policy has been to maintain stability 
and continuity for the growth and 
development of the industry. Major 
objectjves of the policy are :-

- to provide further impetus to 
exports; 

-to make all possible savings in 
import; 

-to strengthen and develop the 
, production base ; 

-to support growth of the domestic 
,industry and to help promote self 
reliance; 

- to facilitate technological up· 
gradation : and 

-to assist tbe small scale sector in 
export production. 

The ganeral structure of the import 
policy for Rcgbtered Exporters has 
been not only maintained but 'further 
strengthened in certain areas in order 
to encourage exports. 

Import replenishment rates below 
, 10% have been raised by one percental" 

point in order to provide additional 
access to inputs relevant to exports 
which have hiSh net fO,reign exchange 
carninas. 
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.. Thirteen more products have .been 
added in Appendix 17 which would 
ea.bl. the exporters· of IUob productl 
to earn impGl't Replenilhment Ilcencoa. 

SOme provisions are beiDg introduc-
ed to encourage export. whero net 
forcilD exchaDlo earninp are biah. 

Improved .cccss t-o raw material. il 
allo beina provided to manufacturer._ 
exporten who export a larle share of 
their production and allo earn hiaher 
net foreign exchaDae. The agope of 
flexibility available to such _porters 
bas been enlarpd. The maximum 
liinits upto which capital goods could 
be imported alaiDst UP licences bas 
also becD raised. 

Exports of hilher value added 
manuCacturers are beiDI encouraaed. 

.. 
A new scheme has been introduced 

to promote exports of computer 
software. 

Eliaibili1y (or additional licences 
export made during 1984-8S would bo:-
computed partly in proportion to the 
net foreign exchange earned by an 
Export Hous~ or a Tradins House. 

Exports of new product. or to 
new markets would be reckoned 
at twice the f. o. b. value o( 
such incremental exports for purposes 
of eligibility for reconlnition as' Export 
Ho_usc or Trading House. 

A new Scheme bas been introduced 
to encourage stable lona-term relation-
'ship between TradiDI Houses and their 
"lOCiate manufactUrers which would 
facilitate plUDOiDS of production for 
export. 

Another scheme has beeD introduced 
to encouraae a new cateROry of Entl'ep. 
reDeur Merchant Exporters who export 
select products from. the .qtaU.scale{ 
coUUe sec;tor \ . 

A . Gold JowellOJ")' . R.epleDishmODt 
and 8xporr PromodoD Scheme h .. boon 
introduced for promoti ... · ·expol1l· . or 
10Jd jewellery. 

Tbe quaJifyina thresholds for 
eJiliblJityas Export House and Tradiai 
House have been· revised upwarcls. 
Tradin"8 Houses are beiDI cacoUtapel to 
diversify their products for eXport •• 
allo seek Dew markets. 

Tho facilities aQilable '0 100" 
Expo~t .. orieDted uuits and to unite in 
free Trade Zone a.rc beinl continued. 

Duty Exemption Scheme is also 
heinl ~ntjnued. IIlput outpuf aorlPl 
have been prcscrj~d tor more export 
I)rocluc;t. and included in tho Policy 
Book which would enable the issue of 
more Avancc LicoDCOS at a de-c:eatra. 
Used level. 

PrOVilloDI have been made fa the 
policy to efFect reduction in avoidable 
hnports. List Attestation Procedure to 
regulate import 01 components bas been 
extended to textile macbiDery manulac. 
turiDa units. Tbis procedure will also 
apply to th~ uni tl which have completed 
tbeir phased manufacturins pr.olramme. 

Impart of Second·band macbinery 
more than 7 years old will not be 
allowed. . 

Some reStrictions bave been placed 
on imports of certain catc.oriCI of 
spares. 

Certain items which are beinl 
produced i D the country have been taken 
out of Open General Licence. Some 
items have been shifted from tbe 
Automatic Permissible List to . Limited 
Permissible and Restricted Lists. 

. A number of Capital Goods bave 
beon placed on OGL. such as machinery 
for tho electronics industry. lamp manu. 
factur.oa. cinematolraphh: equip_at 
and machinery used by small scille and 
e.,ort oriented units sucb as prments 
aDd hosiery. 
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Provisions for quicker supply of 
inputs by canaJising ascncies have· beeD 

. made. 

To provide support to indiserous 
Iteel industry. import of some catoaoriCi 
of iron and steel and ferro alloys hu 
been canaUsed and some othor mad., 
restrictive. 

The genera 1 structurc of import 
under OOL. Automatic LicenCe or 
supplementary licence by Actual ~sen 
(Industrial) will continue. "Repeat 
fa~iJjty" for licences will also ~onUnue. 

Upper value limits have bee·n raised 
for import of j tems of raw materiall, 
components and spares in the Limited 
Permissible List against Automatic 
licence. 

Provision'for import of technology hal 
been liberalised further. New priority 
areaS' have been identified where import 
of technology will be permitted. It will 
also be our endeavour to identify areas 
and sectors where import of technology 
may be allowed under Open General 
Licence. 

State.Agro Industries Corporations 
will be allowed import of agricultural 
machinery and spares for distributtion 
to Actual Users. The National Small 
Industries Corporation and the State 
Small Industries Development Corpora-
tions will also be aJlowed to import 
capital goods for stock and sale to 
Actual Usser in the small scale lector. 

Validity period of import licences is 
being increased from 12 months to 18 
months. 

Most of the commodities continue 
to be freely exportable. Export of 
synthetic blended yarn has also been 
allowed subject to certain condition •. 
Certain controls apply only to • 
limited number of items, such· .. 
essential commodities of mass COPJ1IfIJp. 
tiOD. 

Lie ."" 

Por 'tho ''''''1" time cettaiD··AppeiICIlcea 
IO"lbe IlIipOrt-BX;ort Policy ···prOYide 1IIe 
1 .... tlcAlal· Trade·· a. .. ScatfOD· . aad 
cawtOllli· CI ... f8catloa·· for eacb·· iteDl 
tberein. 

It ' jl·' hOped . that· t.· policy wItI 
furtbet catour • ., expm1S.· ItfOllldaeG 
the base 01 production aDd help tho 
trade .Dd iadultry to ,row. 

MIt. SPBAKBIt .. : The ·Miaiiter-witl 
"b~lbe·.tateaiont mentioned' iD ita 
No. 10'01" tbe' Order Paper at,·Z·p/DI.' 

12.30 .r .. 
LiFE INSURANCE CORPORATION 

BtLL·· 

Reeo ••• Bdatloa to R.Jy. S ..... to· .Iect 
• ·MeIB"'r to Jol.t Committee 

SHRI MOOL CHAND DAGA 
(Pali) : I bel to move : 

"That tbis House to rec:ommeaci 
to Rajya Sabha that Rajya Satiba 
do appoint a member of Rajy. 
Sabha to the JOiDt Committe '·on 
the BiU to provide with a view to 
tbe more eJrective realisation 01 
the objectives of nationaliaatioa 
of Ufe insurance busine.. for the 
dissolution of the Lifo laauraaee 
Corporation of India aDd for the 
establishment'· of a numbal' 01 
corporations for the more eflicient 
c:arryinl on of the said businCls 
and for mattel'l CODbectecl lhere-
witlf'or· ineldeDt."· tbet'eto ·in tile· 
vaa·Dty caused by tbe retii'eDaeid 
of Shri B~ Ibrahim from ..". 
Sabha and· do· cOlDillunfCiite ,: to 
this House the DUDe of:· .he 
Member so appointed by Raj),. 
Sabba to the Joint Committee··. 

MR..· SPEAKER: The queilion i. : 

"Tbat;thiI House do ~iid 
to RaJ,. labba·dlal RaJ)'. BaWia 


